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flEG1ST 

gstrar 

He a rd Shri C.R. Nar1a, 

learzd Counsel for the applicant. In 

re Sp onse to an cpe 11 ad ye rtise me nt f or 

recruitnent to the posts of Divisional 

/cOuntafltS, Auditors, UDCS etc,1994 

Annexure-1, the applicant had applied and 

appe ared in the examination. He c'aimed 

 

Hi5 

to belong to 0I3c' category on the basis 

of a Notit ic a ion by the G o've rrntent of 

Orissa which treats I XHANDAYATS • alsoJ 

as belonging to the 'OC' category. The 

applicant had attached the caste 

certificate that he belongs to 03C 

category as per the state list. There is 

no dispute that as per the Central list, 

KHANDAYS are not treated as OCs'. 

In the final results of recruitnnt of 

Divisional pcountantS, Ax1itoCs, UDCs, 

etC, Anre"ure-4 his caridature bearing 
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Roll. NO.5153522 has figured at page 25 of Anrxure-4 

unIer the Maharashtra Zone as a successful candidate 

bel onging to '0E3C' category. Ncxv that it is admitted 

by the applic it himself that he ds not bejLong to 

1 03:' category aC ording to the Ce rtral list, the 

staff Selection Coiniissiou, inleed in this 

petition as Pespondent No.3, C omnunic ated to the 

app lic ant as unde r by Anrxure-12 7 

"Since you be 1 ong to the $ KNAND AYAT' 

caste which is not incinded in the 

Central list of 1 0C' and sire you 

do not qualify on par with UR candidates, 

your candidature is hereby treated as 

czxe11ed and no further correspondence 

in the matter will be entertaird". 

The g rieance of the applic ant. is b ased on an 

into rpretation to the parenthetical clause • sitxe you 

do not qualify on par with UR candidates'. The applicant 

thinks that he was not euen considered for ranking with 

respect to his marks with other UR candidates after 

de-listing from the O)C group, though another 

interpretation that such a ranking had been considered 

'- is quite possible. What he wants the Respondent No.3 to 

inform him is that 'fter dc-listing him from 03C list, 

he is C ons ide red for ne nt ranking as against othe r UR 

c arid Id ate s and if on such c ons ide r ati on he does not 

qualify on ne rite  then he has no griev xe1 To secure 

such a clarification, he is directed to make a 

representation to Respondent No.3 , Assistant Director 
---- 
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Staff Selection Coinnission, Army and Navy 

Building, 2nd Floors  148, ?hatma Garhi 

Road, ?'tuthai-400001 within 10 (ten) days 

from tolay and Respndent No3 shall disp 

of the representation on this point alone 

within a peri of four weeks fran the 

date of LAceipt of a copy of representati 

Thus, 0. A. is disposed of. 

Shri 13,3. Mohapatra, learred 

Mditirial Standing Counsel for the 

Re sp  onde nts is p re se nt and is he a rd. 

?E MBE R (At) 

Office note as to 
action (if any) 
taken on order 
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